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Petitioner(s)

VERSUS

(with appln. (s) for ex-parte stay)

Date : 04/07/ 2014 This petition was called on for hearing today.
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HON BLE THE CHI EF JUSTI CE
HON BLE MR, JUSTI CE MADAN B LOKUR
HON BLE MR, JUSTI CE KURI AN JOSEPH

Petitioner-in-person

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Ther e is absol utely not hi ng in
matt er whi ch justifies i nvocati on of
jurisdiction under Article 32 of
Constitution of I ndi a. The mat t er

absolutely frivolous, we dismss it with costs
of Rs. 25,000/- (twenty five thousand only).

( PARDEEP KUMAR) (RENU DI WAN)
AR- cum PS COURT MASTER

Respondent ( s)
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